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IN THE CENTRAL ORINISTRATIVE TRIBUN A .
% ERINCIF AL BENCH, NEW OELHI.
* POITION A BENCH M GUUSH &I (ST &TE OF ®S m).
BETWEEN
Shri Se2lam Nilo Singh,son of Lete Khoidum Singh,
r?Siant of Thanga Karang Village ,F.0.ond F.8,
Moireng, BISHNUFUR DISTRICT, Naniﬁur.

oo FFELICANT,

ST W e ma -

nND
T. The Union of India,represented by
Fost Master Gensrel North Eastern Circle,
5hillong.
L

2, The Superintendent of Post Office,

Menipur,2t Imphal. ... RESEUNDENTS ,

DET 9ILS OF THE #FFLIC A IOH
1. Faniculars af the Qpplicanf:
(i) Name of theVQpplicaht:.Salém Nilo Singh.
(ii) Name of father : Late 32lam Khoidum Singh,
(iii) Qﬁsignation and .Ektra bepartmental géncy
gffice in which em~ (ED1),Thangs Kemsng Extre
ployed - ﬁDepamtmentel Branch Office,
(iv) Office addfess : Thange Kerang Extra De-

Ppartrental Brench Office,

Thanga,Manipur.

Cﬂntd. 3/_
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(v} Mdress for service

Offndtice' o : Thenge Village,F.0,and
P.S .Moireng,Bishnupur
- District,Msnipur.
3. Particul&ré af the order esgeainst which appli-
Cation is made ¢

(i) Letter No.: - &I/FF/Thengs Karang.

(ii) Oste
(iii) Passed/iesued by:- Su;erin56néent of Fost
dffices,Menipur,
(iv) Subject in brief: -
“(a} A prayer for quashing the

order in MNEXURE- /5.

(b) # prayer for a direction to
£he Respohu‘eni_‘. to releace the
Fay ond allowences held=-up
from the month of Decembér,1993
till dste,

% prayer for sz direction to the

o~
a
et

RESponﬁénts to retain the ser-
vice of the applicent,
AN D
(d) 4 further prayer for an interim
order of stay of the order in

WHEXURE= /5 till the disposal

—— a e W e D B

of the case.

'Cbﬂ"id.... 4/"

S Wils - Lol
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4, Jurisdiction of the Tribunal :
The applicent decl ares that the subject
matter of the order ageinst which he wents
redressal ié within the jurisdiction of
~the Tribunal.
5. Limitation: ”
The #pplicant further declaraa'thaf the
application‘is uithin the Limitetion pericd
prescribed in Section 21 of the Adminis-
trative Tribunsl Act,1965.
6, Facts of the case

(i

g

Thet,the applicasnt was appointed as

anEx tra Departmental #gency with effect.
from the forengon of 1-11-1973 on o
manthly allowence and usﬁel adhoc increase
vide Order No.H 106{F) dsted 13-12-1973,
and wes posted at Thanga Kerang,Extra
Departmentsl Branch Office,uwithin Moi-
rang Sub~Fost Office,

2 true copy of the said order of appoint-
ment dated 13-12-1973 is enclosed hereto
and mrked as jgggzuBE:ﬁli.

(id) Thaé,:since,the tiﬁé of said sppointment,
the applicent has heen working sincerely
and ohediently till date uithout&ény stigma,
In the meantime his monthly allowence hes
been ircreased upto earound fs,600/-(Rupees
six hundred)} psr month. |

Contde.. 5/-

S ke Sigte
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(1ii) Thet,sometime in the month of

" september,1993 the Inspector of
Post~foic85ﬁhurach§ndpur Sub-
Division,Manipur char ged the appli~
,caﬁt along,uith mother Extrs De-
partmental Delivery ﬂgenﬁy EDD &)
to the fact that some MailBags uGrB

not r9081VPd by thc Sub-Fost Office),

‘Moireng from the epplicent 's Branch
0ffice vide Letter i\io.fl-’i/FD/TﬁR/CCP/
93 dated 7-9-1993, |
4 true copy of the seid letter deted
7-9-1993 is enclosed hereta znd marked

- aw os A5 amom Ercan s

s FHELURE= A/ 2.

In connection with the Letter( ANEXURE=2/2
the %ppllCﬂnt submitted his reply dated
15-9-1993 stating that Meil fccount

Exchange Daily Service(despatch end

delivery) betueen epplicent's Br anch

Office and sub—poéi Office Moirang was

the duty of EODA and therefore,the

applicant waé not responsible for tﬁe '4£

s ams cThe heply od- 15‘.6}.'43 th 2mcloscd an dmntxune }]/3

(iv) Thst,on rEcEipt of the epplicant's

....,.-n----—--"-—--

Fost DFFiCE,Churachandpur Sub—Div1sion

Contd... 6/- -

S Wodo . Clugt
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8ub=Division conveyed a Letter to

the Sub Post Master Moireng Sub-Foet
Office to the effect that the matter

had been settled and therefore,pay and
gllowance af the Applicent might be re-
leased vide Letter No, &~1/E0/IRR/CCP/93

d sted CCF 7-10-1993,

i true copy oftthe Letter datedw?;10*1993

is enclosed hereto and merked ss MNEXURE-8/4.

(v) Tbat,suﬁfisingly énough,since Debember
1993,%h8 pay and allowance of the zpplicant
hava been hﬁld—uﬁ4without assigning any
resson thereof.On enquiry slso nothing wes
disclosed to him while hisservices were
still utilised;ﬁnly on 4-8~1994 the Respondent
Mo . 2 iséuﬁd a letter éddrﬁssed to the appli-
cent dirfeécting him to hand over charge to
onelﬁhri 0.Rajen S1ingh th has been appointed
@s ED/BEN of Thanga Kareng'EDBB vide Letter
No. 2~1/BF/Thangs Kereng dsted 4-8-199%,

& truevCopy of the let%er_dated 4-8=1994

- s oan o -

is endosed hereto end marked as MMNEXURE-A/5,

(vi) That,no one cleiming himself to be Shri O.
Rajen Singh ame to tske over the charge and
e2s such the applicant is still working as

EDA of Thanga Ksrang till date,

P

Contd;...7/~

_g ‘.JNCuLa . _gdu_j/fa,



(vi) That,the spplicent filed an application fw way o appred

~
s

- 7'_.

20 R .
on 8- B8-1994 demsnding his pey anc =2llowsnces

sinceDecember ,1993 but the respondent Not‘ peid
no heed to the demesnd norm has he given eny reason
thereof,

@‘truﬁ éopy gf the eppli¢9tion dated

b 10 8-8-1993 is enclosed hereto end e ked

as MNEYURE-3/6.

- n - A . G W@ rn N s

(viii) Thet, the espplicent sutmits thet the appointment

(ix)

PN

Saa”

of the said Shri 0.Rajendra Singh in place of

the applicent while the post of the applicant
'bEihg pl =ced hung in the balance amunts to his
removal and therefore such whimsical acts coupléd

with direction of handing over charge in MNEXURE=

P L L T

QZQ is violative of the Article 14,16 and 31

of the Constitution since others who ar® egually
situsted have been sllowed to continue,

That,non-payment of the pey ané sllowances from
the month of December 1993 without sseigning

any reason therfof end the di;éction in BRNEXURE-_
-5[5’ with threst to reégrting to bolice'help

suffers from the vice of violation of the na-

y -

.

tursl justice and thercfore thesem is liabls

i,

to e quashed in liminse,
That,the applicent suhmits th=t the esppoint-

.

jendrs

52
=
3
(=)
5
§-
o

]

"ment of the said Shri 0.R:
place of the applicent while in post of the
1stter being placed lesving in the bsalence

CDntdoo n8/—

i..
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balance amounts to removal of the applicant
and thefefore, such shimsicasl acts coupled
with direction of hending over charge in
QNEXURE-#/5 is violative of #rticles 14,

16 and 311 of the Constitution.

7. Reliafs sought :
Ths'humble applicant prays thet Your
. Lordships be ploassd to issue -
(1} 8 writ in the nature of certiorari for
(11)a writ in the nature of Mandamus direc-
ting the respondents to relsase the pay
and,ellouancss of the applicant held-up
 from the month of December,1993 till date,
(111) % writ in the nature of prohibition res-
treining the Respondents from any act of
remval or termination of the service of
the applicant.

8. Interim order :

It is prayed that the order in MNE XURE~ 4/5

be stayed till the dispoSal cf the case,
9, Details of the rrmedies exhausted:

% representstion by way of appsel dated

30~8-1994 was made to the respondent No.1

but ts no effect,

§ trus copy of the represantetion d ated

Contd., ..9/-

S HNiko . g e
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dated 30-8-1994 isﬁendosEd hereto and
- merked as MPEXURE=3/6.
10, Matter not pending with any other Court.,
| The applicent further declares that ths
metter regardifjg which this application
hes besn made is not pending before any
Court of lau or any other Bench of the
'fribunal.
11, Farticulars of Fostal order in respect of the
applicatioh foe,
1, Number of Indian postslorder, & ©9 33‘!65?
2, ame of the Issuing Fost Dffice :Imphal Fost
Office,. |
3, Date of issue of postsl order: 16.9. 199%
4. Fost Office st uhich peysble: Guuweheti,
12, Dotails of Index s
an indsk in cupplicate tonteining the
doemants toc he relief upon is encosed,
13, List of Endosuresy
1. R true copy of the Order Nao.H 106( F)
datead 13—124373‘appointing the applicant

to the Fost of ED R at Thanga Barang,
Extra Departmentsl Sranch Office

- o Ga [V o s e -

2. 4 true copy of the Letter No. &1/FD/TRR/
CCH/93 dated 7-9-1993.issued by the
Inspector of Fost O0ffico,Churachandpur

- - - 1 o — =

3. 4 truc copy of tho spplication/reply

dated 15-5-1993 by the applicent,

Contd.,.10/—

S NMako Lumgh “ "
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4. 7 true copy of Letter Mo, =1/ED/IRR/CCR/

93 dated 7-10-1993 of the Imsprctor of

Fost Offices,Churechendpur Sub-Bivision,

5. 4 true copy of‘ Letter O QI/FF‘ dated

4-8-1994 of the Superintendent of lost

Office ,fi=nipur , ANSIURE=A/5,

ot ris o, Dok O P st S Lo W

-

6, A truc copy of the application dated
' 8-8~1993 submittecd by the applicent to
the Supsrirtendent of bost Office,Menipur,

T EURE= 3/ 6.

~,§-. J\/p‘(:'/t-a ' .k.gl-\.n-«? L—«.
Signeture of the fpplicant,

-

i o o T e T ot San s Wk A0 e M

I, Salem kilo Singh,son of Late 3§, Khoidum

“ingh of Thange Kerang Villasge ,F,0,2nd F.S5.Moireang,
Dishnupur Cistrict,Menipur do hereby verify that the
contents from paragraphs 1 to 13 of the petition sre

true to my pereonsl knowledge end belief and I have

ny

not suppressed any meteérisl facta,

Deted,Guushati, S Wiho + Loag ke
T”hC 1?/57‘::9‘1‘3'74 551998 Sign stu’ée of the Qﬁplic:snf.-
To, | | '
- The Rf?fgistrnr,
Centrzl ¥ministrative Tribunel,
%ditionel Bench 2t Guusheti.
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Mo, Ferticulers of “documents Fege ~ Remerks:

Copy of the appointment w
v No. H 106( F} dated S Tt
7=1973 of the S urdt.o

»d

1
— 7
~)

_.3

Fost Offiees fianipur & ngmland'

SJivn,of Shri S.iilo Singh,

Copy of Letker to, -1/80/TRR/CCR/

,93 dat=d 7=-0-93 of Insprctor of , 5

fosi GF?icEs,Churedwéﬁdpur 3 ub~- '13~t4= j&ugxg5§=g£2.

Division,

fpplicetion dated 15-9-93 sub-.

‘mitted by 5.Nilo Singh to Ine-
. Pector of tost Offices ,whura~ 1ﬁ¢ 3 TN EX URE-R/7
chendpur Sub=-liun, : mmEmsiot ol

A true_CDpy of Loteer o, =1/ED/
IRR/CCF/973 dt, 7-10-93 of the Ine-
u

f tost Officts Cepur
Suk-Jivision, o - B, S are XURE-3/ 4

Truc cory =f Letter to. 21/FfF/

Th=nga Kerang 4-8-94 of the s

QUPL“‘ a” Fost OF FLCGS’F:'?"HJ'FUI“ 1%’“‘8 E‘vth:ﬁZ5
Trur copy of l=st reproscni=tion

submitied by uay of =ppesl to
thr Fost Master Gener =1 farth Ezstern 4
Civele,Shillong by the :;;11cqnb,1g—7m RINEXURE-4/6,

- v R o are " o o ey

2ce s Guurheti,

ted 2 S MUs Swg
17 7/ (498 Signature of the applicant,

M /Y
e ;%) VOC aTE,;

<. JVQLLO ‘.Q;uaaﬁw



— I~

- T8 . o S — -t

OFFICE OF THE SUPDT ,OF POST OFFICES ¢ MANIFUR
NAGA AND DIVISION, IMPHAL.

- ——

Memo No.H 106(F) Dated at Imphal,the 13-12-1973
“Singh Qfsb§§1§5ésthilo 5kﬂ9h,3/0 S5l am Khoidum
~Skngh af Thanga Karang has been appointed pro-
visionelly to act as_ané.D,@;?hanga Karang E£DBO

in account with Mokreng $,0.under Imphal/Kohtima
H.O.ukth effect from the forenoon of 1-XI-73 xnyex
Tx%pks on a monthly allwance DF‘5;25/‘ plus usual

adhoec kincrease,

54/~ )
Supdt, of Post'ﬂffgces,Manipﬁr N agal and
DEvn, Imphal,

Copy foruerded to &~

1) The Post Master,Imphal/Kohims.He will
please intimate early whether the security bond of
the EDA has since been received;

2} The Inspect of Post Offices,I.P.Uest
Sub-On, .
3) The Sub»PostfﬁasterJ Moirang,
4) The ;ZD{AT,Thanga_ Karang

5) P/F.OF RD& Thanga Karangl

$d/- Illegible,
Supdt.of Post Offices, Manipur Nagsaland
Divn.,Imphal,
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( TRUE COPY ) | '
MNEXURE= B/N.
© QDEBRRMENTS OF POSTS
OFFICE OF THE SUB-DIVIS IONAL INSPECTOR OF POSTS OFFICES
o CHUR ZCHANDFUR SUB DIVISTON : CHURACH MOFUR,
. . )
| 1., The Branch Postmaster
Thanga Karang B.0.
2. The EDD X C) EDMC
- - Thanga Kerang B.O.
No. #-1/E0/TRR/CCR/93 Dated at CCP the 7th Septembséfgz,
Sub ¢~ irregular functioning of Thanga Karang
£080
_ The Sub Postmaster.ﬂoiréng Sub Post UFficé.
o reported vide his Savingram dated 16-6-93 znd 17-8-93

that due B.0,bags 7-5-93 to 11-6-93 and again from

26-6-93.t0”17-8593 were not‘reéeiued from your office and

R

at the same time due B.0.bags could not be despatched from
Moirang $.0.1t is & wery serious metter to ignore the
daily mail service without any information.

| 1t is therefore the undersigned in the intefest

6? the service has proposed to‘initiate disciplinary
against both of you for your such careléssness and negli-
gence to your duty and also explan why you should not

be put off duty immediate, Your explenation should reach
the undersigned within 15 days from the date of receipt

‘of this letter. -
. - - 8d/~ U.,Basumtary - -

Inspector of Post Offices,Churschandpur
Sub~-Rivision Chur achandpur-755128,

-t #



./__

-l4

Copy to ¢ -
1, The Sub Postmaster Noiraﬁg $ub
Post Dffice Pcr»in?Ormatiﬁn with
réf-"mrence. to his Sagin,‘gra_m cited zho uev.
He will held up the FPay sllowances of'
- both BFM and EDD=E(C) IEDPIC Thanga Karang
until further direction Frém the under-
_signed,
2, The_Direétor'Ppstal'Services Manipur
Division’impyhal'?cr Imformetion and

necessary action,

8d/-
(U.Basumtary)
Inspector of Fost Offices Chur achandpur

'Sub=Division,Churachandpur =-7951 28,



-y .
WNEXURE=3/3,
To, .- ‘

' The Inspector of Fost Offices,
ChuréchandpurvSubéDivision,
Churach and pur «

Subs- Irregular Funétionnbf Thanga-Kar ang
£.0.8.0.
Skr,

With reference to your Letter No, &/EDRR/
CCF/93 dated 7th September,1993, I have the honour
to state thatss rEgards‘the chearge thé Sub-Fost
Master ,Mokr ang Sub-Pmst Office had not received due
B.0.bags 7-5-93 to 11-6-93 to md agsinst from 26-6-93
to1 7-8-93, | | _
I beg to submit as follous that 1 am daily
working in my duty and regularly fuhctionir@ the B.0,
during theatoue dates on the account Book Work aﬁd I
have slready reported to SBM/Moirang and Inspector of
C.C.pur Fof infOrmation‘in'time,, | |
Th:t, Mail @cbount‘EXChangé daiiy service
ie the duty of EDDA cum=-EDNC but.he‘did not attend
tﬁﬁmy office and he-reuer performed his duties during
the period,
| chqrding I submit that their is no ground
for taking any diséiplinary action against me,
| It is,tﬁerEFcrE,rquSﬁed for your kind

necessary action and' I shsll evefbeg;ateful to you.
Yours f2ithfully,

Dt/Thanga ' Sd/-'S.Nklo'Singh
the 15-9-94, | 'B.P.M.Kerang(Thanga)

pond
— ?Z?:>4*/V+b4“;
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| MNE%URE:f£4_
( TRUE COFY )

DEP 4RTMENT OF FOSTS

EFFICK'GF THE SUB=-DIVISION AL INSFECTOR OF FOBT DFFIC&
CHURICH MDFJ R S UB-BI VISION @
CHUR ACH aNDHJ 8.

To
~The Sub-Fost Master, .
Moirang Sub-Post Gf’ ice,Moirang. _
No . a-I/ED/TRR/CCF/93 dated st CCP the 7-1 0-93
Suh:- Release of pay and ellowence inrespect
of ED& and EDD !@Q_C) SDNC Thanga,Karaﬁg
£0BO.
Flease refer to this of’r’ic}e letter of even
deted 7-8-93 where in it was instructed ﬁo helg up
the pay and sllouances 6? above ED staffs due to their
irregul ar funcﬁicning of the office works,Now the |
case was inquired by me and the cese has been settled
amic'ably on mutu,ai understending among them,
It is,therefore, thﬁpay_md sllouances so
held up may please be releeséd and granged to péy to

< both the £D staff at an e arly date,.

Sd/= (U,B B UNAT aRY)
Inspector of Fost Offices Churaschandpur

Sub=Division ,Churachandpur-
795 128,

Copy to :=

The ED4 and EDR A C) EDMC Thanga-Kar ang

5d/- (U.Basumatary)
- Inspector of Post Offices Churachmdpux
Sub-division Churschandpur- 795 128,

B L)

ol

4./»;»4...94-:
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7 MNEYURE= o/5
DEFARTMENT OF FOBTS ,INDIA,
OFFICE OF THE DIRECTOR FOST AL SCRVICES sMANTHUR:IIMEH AL ¢

795 001,

o v o e e o s o o

No.#/PF/Thenga Kereng. Deted at Imphal,the 04,08,94,

“To

Shri §,Nilc 8ingh,

Ex-ED/BFM, Thanga Karang B.O,
via - Mairasng §,0,

Sub: - Hending aver of officé articies and records
h to neu selected ED/BHM, Thenga Kerang 0.0,
It hazs been reported by theﬁub—ﬁiuisi:nél
Inspoctqr Chuyachamdpur‘that you have refused tohand
over thrcharge_oﬁED/BFﬁ to Shfi G.Rajendrélﬁingh who

has been provisicnally appointed as FO/BEM of Thanga

Kemeng EDBG,

In this connection,plesst note that the
functioning of Thanga KérangAEbBﬂ had already sufferred
a lot due o your shimsicel aé% an3 nonperformance of
duty by you. The Fost Office is 3 §:blic concerned offi
and its deteriotation in your hands cannot be allouwed,

Hence,you are r@quéafed td hand gver fhe charée
of the(office in the larger inferPSr of the Genersl
public es well as the post office.

In cnse,your immedieste co-operstion is not.
received very painfully this d@partmeﬁt will have$
fo_ﬁak@ the help of police which may Un=recessary

creste un-healthy atmosphere.

PeT 04

Hit]

Gola,
g 4
ppd rimm el

ce
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Your immediste action in the melter is
thue requested,

Yours frithfully,

5d/= ¢, F.0ingh,

4

fupdt.of Foet Offices,Menifpur,
Imphnl~ 795001,

Copy to ¢ -
The Sus~Nivisionsl Insprcidr of FOD
' Churschandpur far informatian and further action.,
Sd/-AS.F.Singh

Supdt.of Fost DFfiCGs,
Menipur,Imphel= 795 DQ1,

£ e wﬁ

i
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('_T.,,l;fi’,,@ii&&’,l . QNEXURE-A/6.

THFH AL,
SUGUST 30,1994,
To,

The Fost Master General,
North Eastern Circle,
$hillong.
Re f 2 Lettar'Na.QI/F%/Thangn Kar ang Dated

4-8-1394,

N THE @ TTER OF
nrepresentation by wey of sppeel
egginst the grder unter the sbhove
:«:a?c;-ence, »

Sir,

I heve the honourto prefer this re-
t the illegel

dirrctivee and shimsicsl ects of the Superintendent
t o

T
presentation Fy way of sppPal aygeins

of Fost Offices,Menipur mcted out to me,

That since I wes appointed as an £.0. 8. iy
on 1=11=1973,1 have becn Qarking sincerely and ab@—'
digntly at‘fhanga Kerang EXtra Ocpartmental Brasnch
Office. : o : | -

Thet sometime in the month of September,
1993 the Inspectar of Fast (ffices,Churachendpur

Sub-feil Hags were not received from my Branch

Office by the Sub fost Uffice,foreng anc demanded

an explenation to that effect, In connection with

the cherge I submitted my roply dated 15-9-1993 stating

thert Mail 3ccount Fxchznge Service(despstch and
delivery) between Wy Brench Office and Sub~-Fost

Office fpirang ues tho duty of

-

3.3, B, enG therefore,

I

c
I uas not responsible for the same,

That the s2id Insprctor being setisfied with
my reply made a directive to the Sub-Fost Master,
Mpir-ng for relesse of my pay =nt sllowsnces which

Contd,...
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which were held-up for sonme time in conncciion
:uitﬁ,thﬁ ssid canuqion and'misunﬂepsfﬁnding vide
Letter No . 7 n/E U/IPQ/PELIQu dated st Churachendpur
o .

A true copy o'f thr anid letier i€ cnclosed

ereuith and marked es WLEURE=-3/1,

ThetvﬂlﬂCC Jeeomier ,1993, my pay end |
2llowonces have " ton feing hold up without asslyning
any rEasoﬁ therefor,On ennuiry also nothing wes dis-
closed =g ne while my services wos still utilised,
Only on 4-8-1994, ihe Suprrintendent of Fo“t~UFF%GMS’
Manipur iscued » letter No.ﬁI/FF/Thphgn Kereng,Jated
04-08.1994 to me directing me i hand over the oo,
of £3/LHI to Shri 0.F

]
been appointed as CO/SEM.

N
R

A rrue copy of the s-id letter is enclessd

|  Theot no one claiming himerlf to he that 0,

Rajrndro 3irgh coame to take gusr the cherge nor hes
“the matier beéon pursusd further, fccordingly,I the
petitioner continu=d 45 work and is still workirg £i11

ate,In the meantime T »leg filed sn application de-
manding peymont of pay and allouonces ei edecPmber ,
1993,

Thet the Suprrintendent of Fost Offices

hzs rlea threasenod o to rreget to teking police
helps in the Gveni of my rofusal tohand aver the charge

N

to the se2id J,Rejendrs Slngh
L That 1f such uhimsicsl 2cts culmineing to
forcikle seizure of my office undor coercion is not
rectified/canelledgby qusshing the aforesasid grders
pFarticularly in QWQEXURE—Q/Q, it will smount to infrac=
tion of natural justice of the Constitution cof India.

Hernce this representation.

F.T.0.
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It is,therefore ,humbly prayed thet Your
respected self would be pleased, in the use of qgood
offices,to look into,eXxamine this humble representa-
tion ant to pass on 3 benign perusal and sympsthetic
considerstion whereo fysxckxRrdREs esxdRRARL X FXIOMOE
mww%himgx on the basis of records connectied thereuith
by being sént for,such orders as dee encd Fit for qua-
shing thr Letter in N E MU RE /Z.Girecting the Supdt,
of Fost Offices to relsase the pay and 2llowsnce with
effect from Decomber 1997 till date and for directing
the Supdt, of fost Offices to retein me in service for
o v _ _

it

rndea OF 1u atice,

(@]
-

For this rct kindness,I sheoll, #s in
“uty hound ,cutr prey,

Yours feoithfully,

£43

d/- 8 .Milo Singh

Bishnupur Distric r**Lpur.

(B.F&h,?hﬁnga*(r ang; .

T
R

fivsesl
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for the Applicant ven

CENTRAL ADMINISTRATIVE TRISUNAL >~ -
GUWAHATI BENCH s3: GUWAHATI = 5
© 0.A.143/95
Sri Salam Nilo Singh eee Applicant
=S ‘ . -
Union of India & Anr. “eee Respondents
PRESENT

“THE HON'BLE SHRT Go L. SANGLYINE, MEMBER (ADMN)

ﬁ
Mr. G.B. Sharma.

For the Respondents ..." Mr. Se Ali, Sr.C.G.S.C.

»



Sd/- MEMBER (ADMN)

Memo No. 3 o Date $

Copy for information & nacessary action to s

(1)

(2)
(3)
(4)
(5)

Shri Salam Nilo Singh, S/0. Late Khoidum Singh, residant of Thanga Karang
Villags, P.0. & P.S. Moirang, Bishnupur District, Manipur.

The Post Master Gsneral, North Eastern Circls, Shillong.

The Supaerintendent of Post Office, Manipur, Imphal.

Mr. Ge Bijoychandra Sharma, Advocats, High Court Bar Association at Imphal.
Mre Se Ali, ST eCelGeSeCoey CehaTey Guwahati Banch, Guwahati.

SECTION OFFICER (3J)



